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«ft w n  *kjrtti mmri': :

Mr. Speaker: I think it would b»- 
better if we allow some more time. 
Further, tomorrow is a working day. 
Therefore, we will take it up tomor
row. Now we will adjourn for lunch.
13.05 hrs.
(The Lok Sabha then adjourned for 
lunch till Fourteen of the Clock)

7*he Lok Sabha reassembled after 
Lunch at Fourteen of the Clock. 

I M h . D e p u t y - S p e a k e r  i n  the C l i n t i ]  

Shri Buta Singh (Rupar): Sir, we
could not hear the bell in the Cen
tral Hall.

Mr. Deputy-Speaker: Papers to be 
laid on the Table. Shri Morarji Desai.
11.0} hrs.

PAPERS LAID ON THE TABLE
A u d it  R e p o r t  ( C i v i l )  1 9 0 7

The Deputy Prime Minister and 
Minister of Finance (Shri Morarji 
Desai): I beg to lay on the Table a 
copy each of the following papers:—

(1) Audit Report (Civil), 1967, 
under article 15(1) of the Con
stitution.

(2) Appropriation Accounts (Civil), 
1 0 9 5 -6 6 .

Salt Cess (Amknbmxmt) Roues, etc.
The Minister of State la the Minis

ter of Industrial Development and 
Vm m m y  Affaii» (Shri Kaghnath

Reddl) (On behalf of Shri Fakhruddin 
Ali Ahmad): I bog to lay on the 
Table:—

(1) A copy of the Salt Ces9 (Am
endment) Rules, 1966, published 
in Notification No. S.O. 3592 in 
Gazette of India dated the 38th 
November, 1966, under sub-sec
tion (3) of section 6 of the Salt

Si s  Act. 1953. [Placed in 
See No. LT-286/67].

(2) (i) A copy of the Annual Re
port of the Triveni Struc
tural1? Limited, New De hi, 
for the year 1965-66, along 
with the Audited Account* 
and the comments of the 
Comptroller and Auditor
General thereon, under sub
section (1) of section 619A 
of the Companies Act, 1956.

(ii) Review by the Govern
ment on the working of the 
above Company. [Placed In 
Library. See No. LT-287/67],

(3) (!) A copy of the Annual Re
port of the NaMnnal Small 
Industries Corporation Li
mited. New Del1?!, for the 
year 19R5-IW. a’ong with tbo 
Audited Accounts and the 
comments of the Comptrol
ler and An^itor General 
thereon, und®r sub-section 
(1) of se-tion 61«Al o f the 
Companies Act, 1956.

(ii) Review by the Government 
on the working of the abive 
Companv. fPla-^-f »n Lib
rary. See No. LT-2&8/87].

(4) (i) A copy of the Annual Re
port of the National Instru
ments Limited Calcutta, for 
the year 19*3-66. a’ ong with 
the Audited Accounts and 
the comments of the Com
ptroller an I Auditor Gene
ra] thereon, under »ub-»°e- 
tlon (1) of s'ctton 610A of 
the Companies Act, 1966.
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{ii) Review by the Government 
on the woL'king oi the 
above company.  [P,aced 
in Libr.1.rY. See No. LT-
289/67]. 

(5) (i) A cJpy of the Annual Re
por, of th<J HLduotan Photo 
1''Lms M.rnu.a.t.iring Co.n
p_ny L,m.ted, UoLcamund, 
fJ: the year 1965-66, alung 
w.th the Au..iitej A coums
a.1d the comm.:mts of t.ie
Co.nptroller and Aud. tor
Genera thereon., und2r suo
sect 0:1 (l) of section 6l9A
of the Ccmpanies Act, 1956.

(ii) Review by the Govern
m�nt 0:1 the working of the
ab JVe Company. [_Piri-�ei i.n

Library. see No. LT-290/
67).

(6) A coJy ea:h of the Annual Re
p :rt; for t'ie year 1964-6.3 of the
follo vir,1 D :velopme:1t Cowcil,
under s:.t'J-section (4) of s�c!ion
7 of the h::iust ·ies (Develop
ment anl Regul3tion} Act,
1951:-

(i) Dev- I ·p·nent Council tor 
He3vy E1ectricai !nrlnstries.

(ii) Dev�lo'.)me,t Ca•m· ii for 
Mac'1i.1e Too s Industry.

{iii) D�ve1 op'l1e'lt Coundl for 
Ncn-Ferrou, M>::ta "s hdust�y. 

(iv) Deve':cpment Coun:il for Au
to'l1o':J:les, Automobile Anr11-
Ja�y In:iustri2s Tran,port 
Ve'ii le Tn :lustri-es, T··actors 
a1d E,rth-Mwing Eq•.llp
m 'n.'� a, i Int2rnal Combus
tion Eng'ne ,. 

(v) D,velopm,nt C'.luncil for Tn
organ'c Chemical Inrlustries.

(vi) D<>v<>lop'Tl'r.t Council for 
Tex'.ile Machinery Jnd:.istry. 

(vii} Dev�]o')ment Council for 
Drugs and Pharmaceuticals. 

(viii) Dzvelopment Coun�il for Art
Silk Industry.

(ix) Development Council to� Or
ganic Chemical Industries.

(x) Development Council for 
Woollen Industry. 

(xi) Deve cpmen.t Council for 
Paper, Pulp and Allied Indus
trie'l. 

(xii) Denlopment Council for 
Sugar Industry.

(xiii) D. v2'.opment Cou-cil for Oils,
D2tergents and Paints .

{xiv) D�velopmen.t Coun�il for 
Instruments, Bicycles and 
Sewing Machines. 

(xv) D'!veJopment Counc;I for 
Glass and Ceramics. 

(xvi) D:>ve opmcnt Caun:il for I.C.
Engines Power Driven
Pwn,s Air Com;ires3ors and 
F:ms and Blowers.

(xvii) D2velopment Council for 
Lig:1t Ele:trical Industrie:1.

(xviii) D�velopment Coun:il for
LeJther and Leath<'r [!oods.

(xix) D cv :lopment Council for
Fo::d Pro2essing hdustrie,.
rP '.IC'eri in tLe Librar;;. Se,
No. LT-291167.J

(7) A c.,p·, of !n'.erim R:zport to
Phnn:ng Cc:mmissiO', o, ln
du�tfri.1 Planning and Lice'1sing
p J;ny by Dr. R K Haz,ri.
,Ph,.�-1 h the Library, See
No. LT 293167.]

RE:?O-T o- NEY''ELT LIG'IITE 

Co-PORATICN. ETC. 

Th� M'n;<;t"!.- of State in th, Minls
t-v 'lf t;'n�'.. Mh�s and M<>!''l1� <S�rl
J>. �- !-'� ,,:, (On behalf nf Dr. M:.
Chenna Rrddy): I beg to lay on the
Table-

(1) (i) A copy of the AnnU1l Re
port of the Neyve'i Lig
nite Corporation Limited, 


